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Shri Manubhai Shah: I have already
laid on the Table copies of the
reports from all the six institutions.
As far as the remnants of the phial
are concerned, the report on that was
placed on the Table of the House
much earlier.
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[According to information available
with us 14 persons have so far been
released. Efforts for the release of the
remaining are comtinuing.]
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Shrimati Lakshmi Menon: In the
case of a Sikkim national the Chinese
had stated that he had been held in
custody because of serious charge of
collusion with the Tibetan rebellion
and participation in the rebellion.
About another family the Chinese
Government held that they were
Chinese and that they had been ar-
rested on account of breaking the law
and were under trial.

Shri Vidya Charan Shukla: May I
know if ary other Indian or Indian-
protected persons have been arrested
after the Government got intimation
of arrest of these 37 people?
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Shrimali Lakshmi Menon: I have
no information.

Shri Ajit Singh Sarhadi: Are the
persons, who are being detained,
being tried for some offence or is it
pure and simple detention?

Shrimati Lakshmi Menon: This is
only detention of the two sets of peo-
ple who were kept under detention
for various allegations. I have already
read them out. The others were 16
Ladakhi Lamas, one Ladakhi trader
and one Indian-protected person.

§hﬂ Hem Barua: May I know
whether in this group of 37 persons
of which 14 persons are so far releas-
ed are included those persons about
which the papers establishing their
identity were not discovered or could
not be traced? This was the reply
that was given by the hon. Prime
Minister on the previous occasion.
May I know whether there are per-
sons whose documents or papers are
in doubt in this group also?

Shrimati Lakshmi Menon: The per-
sons under detention are persons who
were resident in Tibet for a consider-
able period of time, such as, Kashmiri
Muslims and Ladakhi Lamas. We
hold that under articles 5 and 8 of
our Constitution and also according
to international usage these persans
are Indian citizens.
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Shrimati Lakshmi Menon: I think
1 answered that question. 1 have al-
ready pointed out that they do not
accept our stand in this matter, that
is, that they are Indian nationals.

Dr. Ram Suobhag Singh: May I
know whether the 14 released Indians
have come over to India and, if not,
whether the officers of the Govern-
ment of India have contacted them
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and have known about their condi-
tion?

Shrimati Lakshmi Menon: They
have come over to India.

Slum Clearance in Bangalore

*6. Shri Keshava: Will the Minister
of Works, Housing and Supply be
pleased to refer to the reply given to
Starred Question No. 143 on the 18th
November, 1959 and state:

(a) the reasons why work has not
been started in all the slum areas in
Bangalore except Goripalya.

(b) whether Government have
evolved any machinery either to
expedite or implement the sanctioned
slum clearance programmes; and

(c¢) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The slums in the
Kalasipalayam and Goripalya (North)
areas which are situated on Corpora-
tion land have been taken up for
clearance. The clearance of the other
areas, situated on private land, is de-
pendent on the acquisition of the sites,
under the Mysore Slum Areas Act,
1958; which takes a comparatively
longer time.

(b) and (c). The Mysore Govern-
ment have issued instructions to the
Bangalore Municipal Corporation,
which has the requisite administra-
tive machinery, to hasten the progress
of work against the sanctioned slum
clearance projects.

Shri Keshava: In view of the fact

that no less a person than the Chief

Minister of Mysore himself told us
that the Central Government merely
sanctions the schemes and does not
put in the funds at their disposal, may
we know the total amount of the
cost of schemes that have been sanc-
tioned by the Central Government
and the amount, if any, that the Cen-
tral Government has put in the State
Government funds?
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Shri Anil K. Chanda: The cost of
the slum clearance projects which
have been sanctioned for Bangalore
amounts to Rs. 40.78 lakhs. There is
no difficulty about the States getting
the money because for the last 1}
years pro rata for the first nine
months three fourths of the money
allotted for the entire scheme is paid
out to the States.

Dr. Sushila Nayar: In view of the
fact that the problem of slums is an
all-India problem and some experi-
ments have been made as to whether
it should be executed through cer-
tain private agencies, like, the Bharat
Sewak Samaj or by the Government,
has any assessment been made as to
which agency is able to do this work
more expeditiously and more eco-
nomically?

Shri Anil K. Chanda: This matter
has been considered in.detail at the
various Ministers’ conferences. The
difficulties of slum clearance are most-
ly with regard to the acquisition of
lands. I do not think it will be pos-
sible for a private agency to do the
work more expeditiously than the
State Governments.

Shri Sonavane: May I know
whether the State Governments are
executing these slum  clearance
schemes in consonance with the
amount sanctioned by the Central
Government?

Shri Anil K. Chanda: Yes, Sir. All
the money is provided for by the Cen-
tral Government except 25 per cent
contributed by the States. 62} per
cent altogether is the subsidy in
major towns and the balance 37§ per
cent, is the loan advanced by the
Central Government.

Shri Achar: The hon. Minister was
pleased to say that the delay is due
to land acquisition proceedings. May
I ask if the Government cannot
actually take possession of the land
under the Land Acquisition Act and
have the proceedings, valuation and
all that later on? Can possession of
the land not be taken and work com-
menced?





